IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

BETWEEN:

AT HYDERABAD

ORIGINAL APPLICATION NO.972 of 1293

DATE OF JUDGMENT: 6th September, 1993

Mr, P.Ramachandra Reddy e Applicant

 AND

i, The Chief Postmaster Gederal,
A, P.Circle,
Hyderabad-1.

2. The Postmaster General,
Vijayawada Region,
A ,P.Circle,

Kxxm

Vijayawada.

P

3. The Director of Postal Services;
Office of the Postmaster General,
Vijayawada Region, A.P.Circle,
Vijayewada.

The Superintendent of Post Offices,
Nellore Division,

Nellore,

5. Shri

G.Malakondaiah,

Assistant Superintendent of Post Offices (Hgs),
Office of the SSFO, .

Ongole Division,

——

fﬁ Ongole, A.P, ' e - Respondents

HEARD:

COUNSEL

COUNSEL

CORAM:

HON'BLE

>P// HON'BLE

: (As per

of Post

FOR THE APPLICANT: Mr, V.Venkateswara Rao, Advocate

FOR THE RESPONDENTS: Mr. N.R.Devéraj; Sr. CGSC

SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN

A}

SHRI P.T.THIRUVENGADAM, MEMBER (ADMN.}

! JUDGMENT
Hon'ble Bhri Justice V.Neeladri Raop, Vice Chairman)

L)

The applicant who is working as Assistant Superintendent~n

Offices was transferred from Kavali to Ongole as per

. contd....




the impugned order dated 6,8,1993 and the same is challenged

in this OA,

2, The main contentions for the applicant are, that the
Post Master General ordered the transfer as per the impunged
WO
proceedings, when he himself)under the orders of transfer and
it is to accommodate the 5th respondent herein. %he further
contention for the applicant is that as he detected some fraud,
PR VIRV A :
. there—42 some vestedL}nfluence by¥ the concerned auvthority to
transfer him, It is also stated that the said transfer is not

in accordance with the guidelines, for it is not by way of

public interest.

3, In JT 1993(3) SC 678 (Union of India and others Vs, N
S.L.Abbas), the Supreme Court held that the Courts/Tribunals

can interfere with the orders of transfer if malafides are
established or there is violation of étatutory rules. The

malafiks alleged are not specific and éhey are vgéue. The {
applicant had not even alleged that there is violation of the
statutory rules in passing the inpugned order of transfer.

Hence, there are no grounds for interference with the order

of transfer,

4, But, the applicant submitted a representation dated

10.8.1993 as against the order of the impugned transfer to

the Chief Post Master General, A,P,Circle, Hyderabad. We feel
)+///;hat in the circumstances, it is proper té direct the@%ﬂéﬁ Post

Master Genersl to dispose of the said representation without

being influenced by the order of dismissal of this OA, Time

for consideration of_the said represzantation is two months .-

from the date of reééipt of this order, .

'iq, g “

contd,..., '




5. Subject to the above, the OA is dihsmissed at the
admission stage., No costs. Office has to communicate a copy
of'this'order_to the Chief Post Master General, A.P;Circle,
Hyderabad. |

{Dictated in the open Court).

e Py -qQ 4

D (P.T.THIRUVENGADAM) (V.NEELADRI RAO) (
; ./ MEMBER (ADMN., ) _ VICE CHAIRMAN P
1/:

DATED: 6th September, 1993. o

o .
f vsn .
Dy. Rbgistrar(Ju /Ei ‘
Copy to:=-
1. The Chief Postmaster General, A.P.Circle, Hyderabad-1.
2, . The Postmaster General, Vijayawada Region, A.P.Circle,
Vi jayauada.
3, The Director of Poestal Services, 0/0 Post Mastser Genarel,
Vijayawada Region, A.P.Circle, Vijayawada,
4, The Superintendent of Post Offices, Nellore Division,
Nellore .
b

S One copy to Sri. V.VYenkateswara Rao, advocate, CAT, Hyd.
6. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
7. ©One copy to Library, CAT, Hyd.

€+ 0One spare copye.
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I'\I THE Cul\‘I‘R.AL D LI'\IISI‘RAI‘IVE TRIBUNAL
HYDERABAD BENCH Al‘ HYDERABAD

THE HON'SLE MO, JUSTICE V.NBELADRI Ra0 .
" VICE CHAIRMAN

THE HOW'BLZ MF.A,B.GOKTHY 3 MEMBER(A)
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¥
THE HON'BLE MR.T.CHAWDFASEKHAR REDDY‘
* MEM BI:R(JUDL)
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O:A No 772/7)

/Jb?aese—dw’nf with directions
~bismissed ' -

Dismissed as withdrawn
Dismissed for default,
mje_c:ted/()rdered
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